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Date of Hearing /Decision :04/11/2024 

FINAL ORDER NO.59430/2024 

DR. RACHNA GUPTA 

 None appeared for the assessee.  Ld. Departmental Representative has 

mentioned that a Miscellaneous Application has been filed by the 

Department praying for withdrawal of the appeal filed by the Department, on 

the ground of monetary limit as has been enhanced vide the fresh 

instructions No.20/2024 dated 6th August, 2024.  The said instruction has 

enhanced the monetary limit for the appeals to be filed before the Tribunal 



2 

 
ST/ 50613 / 2019 

 

from Rs.50,00,000/- to Rs.60,00,000/-.  The amount involved in the present 

appeal is Rs.56,51,284/-.  In view of the same and in view of the fact that 

the Department being the appellant is the master of their own lis, the appeal 

is allowed to be withdrawn.  The Miscellaneous Application stands allowed. 

The appeal stands dismissed as withdrawn. 

 
[Dictated and pronounced in the open Court] 

 

 

(DR. RACHNA GUPTA) 

MEMBER ( JUDICIAL ) 

 

 
 

 
(HEMAMBIKA R. PRIYA) 

MEMBER ( TECHNICAL )  
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